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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH

SAN

(An Applibatioh under Section 19 of the Administrative Tribunals Act, 1985)

BETWEEN :

‘1. Shri Suresh Baruah,
Pﬁfnaty Teacher (PRT),
Kcndn'ya. Vidyalaya, Borjhar,

('unde'r Kendriya Vidyalaya Sangathan),

P.O. ﬁoxjhar, Dist. Kamrup(Assam).

-AND -

" The Union of India,

Through the Secretary to the
Government of India,
Ministry of Human Resources,

New Delhi.
Chairman,
Kendriya Vidyalaya Sangathan,

New Delhi.

Assistant Commissioner,

oooooooooooo

Applicant

- N



Kendriya Vidyalaya Sangathan,
Regional Office, Chayaram Bhawan,
Maligaon Chariali, .
Guwahati — 781 012.

4.  The Principal, |
Kendriya Vidyalaya, Borjhar,
P.O. Borjhar, Dist. Kamrup (Assam).

coeesere. RESpONdents

DETAILS OF THE APPLICATION

1. Particulars of orders against which this application is made.

This application is made against the impugned transfer order i.ésued : \/
under lettef Nb.lb-2/2001 KVS (GR)II 282 dated 18.04.2001 whereby the |
applicant is sought to be transferred frorﬁ Kendriya Vidyalaya, Bofjhar to
Kendriya Vidyalaya, Itahagar No.2 on the alleged ground that the post holding
by the applicant ‘in Kendriya Vidyalaya, Borjhar is declared excess due to
ﬁxation of staff stréngth in Kendriya Vidyalaya for tﬁa year 2001-2002 whereas '
the applicant was earlier also transferred and posted from Borjhar to upper
Shillong following Ofﬁce order dated 11.08.1999 on the alleged ground that the
post holding by the applicant is declared surplus but the applicant is adjusted
agﬁiﬁst ‘an cxist_igg vacancy at Kendriya Vidyalaya, Borjh.ar following the

spouse scheme and also in the light of the order passed by the Hon’ble Tribunal

€

on 29.01.2001 m OA 270/99 (S. Baruah Vs. Ul‘lion of India & Others) in a |
/ vacant post of PR.T. by the orde; of the Assistant Comnﬁssioner, Guwahati
, i/ / Region, Maligaon, Guwahati bearing letter dated 15.02.2001 but surpnsmgly
the applicant again declared surplus in total violation of Snagathan Policy for
posting of husband and wife in ‘the same station as the wife of the appﬁcant is
also a Teacher serving in the Kendriya Vidyalaya, Borjhar and also in ﬁolaﬁoh :

e
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of the existing transfer policy of surplus teacher and praying for a direction upon |
the respondents to alloQ the applicant to continue in the present place of posting
in the light of the Office Memorandum issued by the Govt. of India, dated
12.6.97 as one of the minor son of the applicant is below ten years of age.

Juﬁgdicﬁon of the Tribunal

- The applicants declare thaf the subject matter of his application

is well within the jurisdiction of this Hon’bl¢ Tribunal.

Limitation

'The applicant further declare that this application is filed within

.thé limitation prescribed under section 21 of the Administrative Tribunals "Act,

1985.

Facts of the Case , |
That the applicants are citizen of Indiz and as such he is entitled to all
the rights, protections and privileges as guaranteed under the Constitution of
India. ‘
That the applicant is a citizen of ﬁdia and as such, he is entitled to all the

rights, protections and privileges as guaranteed under the Constitution of India.

That the applicant initially joined Kendriya Vidyalaya Sangathan as

+ Primary Teachar in the year 1978 and was posted at Kendrya Vidyalaya,

Digaru.‘ However, in the year 1980 he was transferred to Kendriya Vidyalaya, |
Borjhar and since then he is serving at Kendriya Vidyalaya, .Borjhar. It is
pertinent to mention I;ere that his-wife Smti. Chandrama Baruah is also working
in Kendriya Vidyalaya, Borjhar, as Musié Teacher.

That the applicant states that suddenly on 11.8.99, the respondent No:3

issued an order declaring the applicant as surplus and thereby transferring him
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from Kendriya Vidyalaya, Borjhar to Kendriya Vidyalaya, ngéx: Shillong,
although his juniors have been retained.

A copy of the impugned order dated 11.8.99 is anne).(ed as Annexure-1.

That the applicant states that he was the senior most primary teacher in
Kendriya Vidyalaya, Borjhar. As stated earlier, his wife is also working in the
same school as Music Teacllér, Besides, his two minor children namely, Shri
Suranjan Barufiah(aged about 13 years and Sri Gitartha Ranjan Baruah aged
about 8 years are studying in the same school in class IX and II respectively.
Situated thus, the applicant after receipt of the impugned order dated 11.8.99
submitted én application to the respondent No.3 on 18.8.919‘ drawing the letters
attention to the aforesaid facts and prayed for favourable consideraﬁon'of his
case, but in vein. The applicant, on the same day also submitted leave:
application té the respbndent not annexing therewith a medical certificate dafed
18.8.99 for grant of medical leave as he was suffereing from acute Respiratory'
Tract infection & P.U.S. and Intentinal Helminthesis and advised rest by th;:
doctor. .. | |

Copies of the aforesaid application dated 18.8.99, medical leave

’apph'cation dated 18.8.99 and medical cerﬁﬁcz;tedi dated 18.8.99 are

annexed herewith as Annexures-2,3 and 4 respectively.  *

That as stated earlier, juniors to the present applicant have been retained
by the respondents and they are still serving in the same cadre as well as in the
same s§h001 and same station. In this regard mention may be made of (i) Ms.
Madina Sultana (ii) Ms Sarupa Dgy, (iii) Mrs. Basanti Phukan (iv) Mss. Rupa
Borgohain (v) Mis. Kalpana Adhikari and (vi) Mrs. Usha Chhsbrs. It is stated
that the instant case, action of the respondents in declaring the applicant surplus
and transferring him on that ground is 1v‘iolatiive of the policy of declaration of
surplus and redeployment. It is a séttled position of law that the cases of surpl;ls .

and redeployment the rule of ¢ last come first go, would apply and thus seniors

-
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cannot be declared surplus retaining juniors in the same cadre.' The impugned

order thus cannot be allowed to stand the same is liable to be set aside.

That your applicant further begs to sate that the Kendirya Vidyélaya

Sangathan has adopted all the rules and regulations of the Central Government,

therefore, redeployment of surplus staff rules issued by the Government of India

-department of personnel and training are app]icable‘ in — Kendriya Vidyalaya

' Sngathan. It would be evident in para 4.0 indification of sulplus staff laid down

in chapter 4 of revised scheme for the disposal of personnel rendered surplus
due to reduction of establishment in Central Government departments/offices. In

terms’ of the above, it is quite clear that senior employee cannot be declared

. surplus retaining the juniors of the same cadre. Even assuming but not admitting

that _aforesaid rule if not applicable in the Kendriva Vi&yalaya Sangathan but

Sangathan cannot make a departure from the settled position of law in the matter

of declaration of surplus. Therefdre on that score alone the impugned order

~ dated 11.8.99 is liable to be sct aside and quashed.

‘That the Gowt. of India, Ministry of Personnel, Public Grievances and
Pension has been seized with the sﬁbject of posting husband qnd wife at thé
same station for quite a long time and ﬁpon rcésonable consideration of tﬁe
matter issued guidelines vide O.M. .dated 3.4.86 directing all the depértmcnts to
ensure. posting of husband and wife at the same station while deciding the
requests for such i)osting. Upon consideration 6f the matter afresh consequent to -
the recommendations of 5" Central Pay Commission, the Govt. of ~India vidé
O.M. dated 12.6.97 reiterated the guidelines as provided in O.M. dated 3/4/36

and in addition has also recommended that the husband and wife may invariably

be. po_sted at the same station in order to enable them to lead a normal family life

and look after the welfare of the children. The applicant states that the Kendriyé

Vidyalaya Sangathan adopted all the Rules and Regularisatioﬁs of the Central
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Government and as such the O.M. dated 12.6.97 is appﬁcaﬁlc to it and the

applicant therefore entitled to continue in his present place of posting.

A copy of the O.M. dated 12.6.97 is annexed herewith and the same is

marked as Annexure-5.

That your épp]icant being highly aggrieved with the transfer and postiﬁg
order dated 11.8.99 approached the Hon’ble Tribunal through OA No. 270 of
1999 and the Hon’ble Tribunal vide its order dated 18.8.99 was pleased to stay
the opératipn of the order of transfer dated ‘11.8.99 so far as the app}icant is
concen;ed. However, during the pendency of the 'oﬁginal application one post of

primary teacher fall vacant in the Borjhar Kendﬁya Vidyalaya. In the said post

- one Smti Geetanjali Das is sought to be transferred and posted from Kendriya

Vidyalaya Shillong to Kendriya Vidyalaya Borjhar vide transfer No. F-1-1-
12000 KVS (SIV) dated 269.2000 but Smfi Gectanjali Das made a
representation to the Sangathan office in New Delhi praying for her retention at

Shillong Kendriya Vidyalaya Sangathan due to her perscnal problem and

ultimately the posting order of Smti Geetanjali Das was cancelled by the

respondents after consideration of the representation and as a result . one post of
pnmary teacher . retﬁain ‘vacant in the Kendriva 'Vidyalaya, Borjhar. The -
applicant in the month of November 2000 submitted a Misc. Petition before the

Hon’ble Tribunal praying inter alia for a direction upon the respondents to

- accommodate against the appointment in the vacant post of primary teacher in

Kendriya Vidyalaya, Borjahf against the aforesaid vacamcy. During the
pendency -of fhe Misc. Petition the respondents was pleased to éancell thé order
of | posting of Smti Geeeanjali Das at Borjhar Kendriya Vidyvalaya Sangathan
issued eaﬂim’ vide lgtter'dated 26.7.2000. The matter finally came up before the
Hon’ble Tribunal on 29.1.2001. The Hon’ble Tﬁbuhal was pleased to dispose
of the Misc. Petition No. 259 of 2000 in O.A. No. 270/99 with the decision to

consider the case of retention of the applicant in the Kendriya Vidyalaya,
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Borjhar by way ~of adjustment in the vacant post of primiary teacher due fo non-
joining of :Smti Geetanjali Das, Pn'm:;_ryATeacher, Kendriya Vidyalaya, Upper .
Shillong in terms of the existihg scale for the posting of husband and wife in
the same station. It is relevant to mention here that the O.A. was also diéposed of
on ‘the; se‘i'me‘ day on 29.1.'20-01,in view of the order passed by the Hon’ble
Tribunal in Mlsc Petition No. 259/200. |
. Copy of tthe order of transfer and posting (iated 26.9.2000 and

cancellation order dated £.7 9 w[ C Hon,ble Tribunal’s order dated

- 29.1.2000 passed in M.P. No. 259/2000 as aﬁnexed as Annexures-6, 7 and 8
respectively.

419 : That your applicant immediately after receipt of ‘the Hon’ble Tribunal’s
vorder dated 29.1.2001 submitted a :epresentaﬁon befoi'é' the Assistant
Commissioﬁei', Maligaon on 8.3.2001 as per direction contained in the Hon’ble

~ Tribunal’s order dated 29.1.2001. In the said repre_:sentqtiqn the -applicant pr‘ayed"
- for his retention by way of adjustnientvin the Kendrij;/a Vidyalaya, Borjhg: in the
light of the scheme for posting of husband and wife in the same st;ltion 1o lead a
~ normal life i.e. ét Keﬁdﬁya Vidyaiaya, Borjhar. The Assistant Commissioner on
receipt of the said representation carefully considé_:réd the case of ﬂle applicéht
for posting of the apﬁlicant at Borjhar in the light of the existing Rule/Policy and
was please'd to adjust the applicant in the vacant post of Primary Teache‘r' at
' Kendriya Vidifalaya, Borjhar vide order issued under letter No. 10-4/99-
- KVS(GR)/8655-57 dated 15/16.2.2001. | |

Copy of the order dated 15/ 16.2.2001 is annexed hereto and the same is

marked as Annexure-9. SN |

4.19 That most sﬁrpﬁsingly the assistant Commissioner, Guwahati Region

_again issued the impugned order of transfer and posting under letter beaﬂ'hg No.
F. : 10-2/2001/KVS(GRY11282 dated 18.04.2001 whereby the appucam is now

sought to be transferred from Kendriya Vidyalaya, Borjhar to Kendriya

b ]
<
.



Vidyalaya, Itanagar No.2 . In the said impugned order it is stated that due to the
ﬁxatioﬁ of staff strength in Kendriva Vidyalaya s for the year 2001-2001 the
| staff, in_excéss of the sanctioned strength in certain Vidyalavas is required to be
redeployed against the existing vacancies in other Kendriya Vidyalaya and
accordingly the impugned transfer order has been issued in respec\t of the
applicant. It has relevant to mention here that the appliéant has been adjusted
aéainst and existing vacancy of Primary Teacher just before a month-thatvtoo
following an order of this Hon’ble tribunal passed in Misc. Case No 259/200
on 29.1.2001 and also in the light of the scheme issued by the Gov. g)f India for
posting of husband and wife in a. same .station but surﬁﬁsingly_ the same
Assistant Commissioner,A Guwabhati region, Maligaon issued the impugned order
of transfer and posting dated 18.4.2001 whereby the applicant is sought to be
transferred from Kendriya Vidyalaya; Bortjhar to Kendriya Vidyalaya No.2

- Itanagar in total violation of direction contained in the Hon’ble Tribunal’s order

dated 29.1.2001 and also in total violation of Assistant Commissioner’s own

- order issﬁed under letter No.10-4/99-KVS(GRY/865557 dated 15/16.2.2001 and

‘also in violation of the instructions contained in the Government of It;dia Office
Memorandum dated 12.6.1997. | T

It 'is ought to be mentioned here that the instant impugned order of
transfer aﬁd posting dated 18.4.2001 in respect of the 'présent applicant in
Violation of the transfér and posting policy of surplus teacher. In this connection
it is pértinent to’ mention here that the Kendriya Vidyalaya Sangathan very
recently framed a transfer policy for transfer and pbsting of surplus teacher in
Kendriya Vidyalayas in terms of the said transfer and pasting policy whi‘ch ﬁras

| ~Kvs ESsH-TT olatal 259 ~g

issued under letter No. F.)~ 1/36 dated , the Senior most teacher is
liable t.oﬂ be transferred and posted on priority basis. .But in the instant case, the

respondents particularly, the Assistant Commissioner has violated its own policy

in as much as two teachers who are senior to the present applicant are presently

.
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serving at Kendriya Vidyalaya, Borjhar has been retained and accommodated in

total ﬁolatic_m of the aforesaid transfer and p(;sﬁng policy and selected the

applicant on pick and choose basis. The detailed particulars of senior most

teachers are furnished hereuncier for perusal of the Hon’ble tribunal,

1 Mrs. Kalpana Adhikary, P.R.T., Kendriya Vidvalaya, Borjhar.

2. Mr.MMDas, P.R.T, Kendriya Vidyalaya, Borjhar.

In.view of the aforesaid factual position the impugned order of trar!sfer
and posting dated 18.4.2001 is liable to be set aside and quashed sb far as the
applciant is concerned.

- A copy of the impugned order dated 18.4.2001 is annexed as

Lrrernins f sn_policey At~ 23%26
Annexure-lO MK%"’“‘ Son L? <»_a _
Y G—MQ’C” .

That it is statd that the Hon’ble Tribunal’s order dated 29.1.2001 passed

in M.P. No. 259/2000 the same Assistant Commissioner Shri D.K.Sainik issued
the bﬁice Or&er under letter bearing No. 10-4-KVS(GR)/8655;'57 dated
15/16.2.2001 whereby it is stated that in cémp]iance of the order éf the Hon’ble
Tribunal’s ‘dated 29.1.2001 transfer of the applicant from Kendriya Vidyalaya,
Borjhar to Kendriya Vidyalaya, Upper Shillong ordered vidé this ofﬁcc transfer
order No. 10—4/99-KVS(GR), datéd 11.8.1999 is hereby withdrawn_i . But
surprisingly jusf'aﬂer a month the i?npugrled order of transfer and i)osﬁng dated

18.04.2001 has been issued and the name of the applicant is figured at serial No.

7 in the said impugned list of transfer and posting on the alleged ground that .

due to fixation of staff strength in Kendn'ya Vidyalaya s for the year 2000-2001
and 2002 the 'staﬁ" in excess of the sanctioned strength in certain Kendriya
Vidyalaya, s is required to be redeployed against the existing vacanéie_s in 6thcf
Kendriya Vidyalaya s and accordingly the impugned order of fransfer and
posting: has been’ issued. In this connection the applicant further begs to draw the

.

attention of the_ Hon’ble Tribunal that at least two senior teachers to the

- -
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~ applicant are serving in the P.R.T. level in the erndriya Vidyalaya, Borjhar but
the nalﬁc of those senior most teachers did not ﬁgﬁfe in the impugned ordef of .
transfer and posting dgted 18.4.2001. Therefore the impugned order has been
issued in total violation of the transfer pohcy for the surplus teachers as well as
in total " violation of the Hon’ble tribunal’s order dated 29.1.2001 and also in
violation of the guidelines/itmtructions contained in the scheme issued by the
Government of India dated 12.6.1997 for posting of husband and wife in a same
statiori"and on that score alone the impugne;d order of transfer and posting dated

18.4.2001 is liable to be set aside and quashed so far as the applicant is

concerned.

v 4, 13 That there was ﬁo scope to make any representation on thevpart of the‘
| gppﬁcant before the authorities as because the applicant is apprehending his
release at any moment in view of the instructions contained in the order of
transfer and posting itself. As such finding no other alternative .fhe avp'piicant'
approaching this Hon’ble Tribunal for protedion of his legal and valuable ‘right
for an interim direction‘ from this Hon’ble Tﬁbpnal staying the operation éf the
impugned order dated 18.4.2001 transferring the applicant from Kendriya
Vidyalaya, Borjhar to Kendﬁya Vidyalaya Na. 2, Itanagar so far as th.é app!icént
is concerned. It is further | cétegorically submitted that t1]1 filing of this
application the apﬁﬁcant. has not yet been relieved by the authority from the |
duty at his-present place of posting at Borjhar. .

4. 14; | That this application is filed bona fide and for the cause of justice. -

5 Grounds for relief(s)’ with legal prO\fision(s).'
5.1  For that the impugned .ordcr of transfer and posting dated 18.4.2001 has been
~issued in total violation of the Hon’ble Tribunal’s order dated 29.1.2001 passed

in M.P. No. 259/2000 and.also the order of the Hob’ble Tribunal’s in O.A. No.



5.2

5.3

5.4

5.5

5.6

5.7

$

12

1270/99 and also in Violaﬁon of the instructions contained in the O.M. dated 4

12.6.1997 issued by the Government of India, and the exisn'ng policy of transfer
and posting qf the Kendriya Vidyalaya for surplus teachers.
For that the impugned order has been passed by the respondents just after a lapse.

of two months from theorder passed by the Assistant Commission& dated

- 18/ 16.2.2001,f0110wing' the order of the Hon’ble Tribunal passed in Misc. Case

No. 259/2000 in O.A. No. 2.70./99, whereby the earlier impugned order of
11.4.99

* transfer and posthlg dated 11.}8.199’}was withdrawn in the light of the direction

passed by this Hon’ble Tribunal mentioned above and also in the light of the
spouse scheme issued by the Government of India from time to time. '

For that the wife of the applicant is also serving in the same school as Music

 Teacher and the youngest son of the appﬁcaﬁt is below 10 vears of age, as such

it is mandatory on the part of the respondents to retain both the husband. and

wife in the same station as per the direction contained in Gowt. of India’s O.M.

dated 12.6.1997.

/

For that the impugned order has been passed in total violation of the transfer

' policy/guidelines issued for surplus teachers in Kendriya Vidyalayas, at least

two senior teachers are serving in the Kendriya Vidyalaya, Borjhar at the
primary level and they have been allowed to continue but the applicant has been

picked up for transfer and posting at Itanagar in total violation of the existing

" transfer and posting policy.

For that the children of the applicant are studying in the same school at Borjhar.
For that, even otherwise, in view of the provisions laid down in O.M. dated
12.6. 1997, the applicant is entitled to continue m his present place of posting.

For that, the action ,of the respondents are i]]ega; arbitrary and as violative of
Article 14 and 1’6 of the Constitution of India as well as the Principles of Natural

Justice. -



5.8

8.1

8.2

83

g
13
For thet, in any view of the matter the impugned order dated 18.4.2001 is bad in
law and thus Liable to be set aside and quashed.
Details of remedies exhauseed.
The applicant - states that he has no other alternative and other efficacious
remedy than to file this application before this Hon’ble Tribunal, The applicant
further states that'he had to scbpe to file any representation before the competent
authority as the applicant apprehending his order of release at any moment.
Matters not pneviously filed or pending with any other court.
: e bA-1V8, K70/99

The- applicant further declares that he has notfiled agyw Epplicanon, writ petmon

or suit regardmg the matter in respect of which the instant application has been

made, before any court or any other authonty or any other Bench of the Tribunal -

nor any such apphcanon, writ petltion or suit is pending before any of them.
Relief(s) sought for : |

In view of .the facts and circumstances stated in paragraph 4 of this application,
the applicant prays for the following reliefs :

That this Hon’ble Tribunal be pleased to set aside the impugned order of transfer

and posting issued under letter No, F : 10-2/2001/KVS(GR)/11282 dated

18.4.2001(Annexure-10) so far as the applicant is concemned whereby the
applicant is transferred from Kendriya Vidyalaya, Borjhar to Kendriya
Vidyalaya No.2, Itanagar. And further ‘be pleased to direct the respondents to
allow the applicant to continue is his present place of postmg at Kendrxya
Vidyalaya, Boghar in the light of the O.M. dated 12.6. 1997 lssued by the Gowt.
of India. |
Costs of the application. .

Any other relief or reliefs as the applicant is entitled to as deemed fit and proper
by the Hon’ble tiibunal in th_e facts and circumstances in the application. '

-

Interim Reh‘ef(s) prayed for : ) v

.‘F
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10 .

11.

12.

14

During the pendency of this application, the applicanf prays for the following

relief (s) :

‘That the Hon’ble Tribunal be pleased to stay the operation of .the impugned .

order of transfer and posting dated 18.4.2001 (Annexure-10) so far as the
applicant is concerned till disposal of this application.'

P P P L L LR R R R L

That this application has been filed through advocate.

Particulars.of the LP.O.

IPO.No. . g6 F2 2216
Date of Issue | oo ), / é‘ / a 0oL,
Issueci from '- : G.P:O., Guwahati.

Paygble at | S G.P.O.; Guwahati

Details of enclosures.

As stated in the Index.
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VERIFICATION

L St Suresh Baruah, son of Sri P.R. Baruah, aged aboﬁtSO years,
resident of Azafa, P.O. and P.S. Azra, Guwahati, in the district of Kamrup,
Assam, under Kendriya Vidyalaya Sangatha, Borjhar, Guwahati do hereby.
verify and declare that the statements made in paragraphs 1 to 4 and 6 to 12 are

true to my knowledge and thpse made in paragraph 5 are true to my legal advi.ce

and I have not suppressed any material fact.

And I sign this verification on this the 23™ day of April, 2001,



Kendriya Vidyalaya Sangathan

Regional Office : Guwahati.

No. F.10-4/99-KVS(GR)/5446-8L

11.8.1999

OFFICE ORDER

effect on public interest.

A\

Annexure-1

Dated

The transfer of the following surplus staff are hereby ordered with immediate

SI. No Name of the teacher with Transferr
designation ed
From | To
01 Sh J.N. Ram, PGT (Eng) Borjhar Maligaon
02 | SmtM. Pandey, TGT,(Hindi) Borjhar Tezpur-1I
03 Sri V.K. Shasi, TGT (SST) Itanagr-I Tezpur-II
04 | SriM. Pancdy, TGT(SST) Chabua AF'S Jorhat
05 | SmtKamala Pal, TGT(Maths) Ttanagar-I Tezpur-I
06 - Smt L. Deka, PRT Nérengi Maligaon
07 Sri S. Baruah, PRT Borjhar Uppe; Shillong
08 Sh S. Nath PRT Borjhar Upper Shillong
09 , Mrs Dipti Sinha, PrT CRPF, Ghy NEHU Shillong
' 10: Mrs'C.C.Mahanta, PRT CRPF, Ghy NEHU Shillong
11 . Md S. Zaman, PRT BRP, Bongaigaon Kokrajhar
12 Mrs S. Talukdar, PRT CRPF, Ghy Upper Shillong
13 Mrs. D.Sharma, PRT CRPF, Ghy Upper Shillong
14 V.L.Sharma, PRT CRPF, Ghy Tezpur-1
15 Mrs: A Goswami, PRT CRPF, Ghy Laitkor Peak
16 Mrs M. Chakraborty, PRT Jagi Road Laitkor Peak -
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Mr Ranjeet Singh, PRT CRPF, Ghy Laitkor Peak

Mr S. Bora, Group ‘D’ Maligaon Nagaon

|
I
‘ .
|
|

| C:%py to i~
1

Sd/-
(Dr. Lalit Kishore)

Assistant Commissioner
: 11/8

Individual concerned with the direction to get himself/herself relieved

- immediately.

The Principal, KV, where teacher is presently working with the direction to
relieve the concerned teacher immediately under intimation to this office. The
incumbent is eligible to draw TA/DA as per KVS rules. In case teachers on
leave/absent he/she should be relieved in absentia with immediate effect. On no
account his/her relieving should be delayed. No pay and allowances should be
drawn in respect of the transferred teacher with effect from the date he is

relieved/deemed to have been relieved.

The Principal, KV, where teacher has been posted on transfer with the direction
to intimate the date of joining in respect of the teacher concerned to the

undersigned immediately.
Dy. Commissioner(Admn) KVS(Hqrs) New Delhi w.r.t. his letter No. 1-3/99-

KVS(Estt.I) dated 4.8.99 for information. The details of surplus teachers who
could not be adjusted within the region is being sent separately.
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Annexure-2

The Assistant Commissioner,
endriya Vidyalaya Sangathan
Guwahati Region

| T aligaon Chariali

(yuwahati-12.

Sub:

w

1

(Application for consideration of my transfer from Borjhar to Upper
Shillong vide Order No. F. 10-4/99-KVS(GR)/5446-8L dated 11.8.99).

Respected Sir,

I have the honour to state that I am a senior PRT teacher of K.V. Borjhar,
Guwahati —17. I am residing at with my wife and two minor school going
children, elder son reading in class-VIII and younger son residing in class-II at
K.V. Borjhar, Guwahati —17.

That Sir firstly for your kind consideration, I inform you that my wife is doing
as teacher with me as at the same school K.V. Borjhar, Guwahati-17.

That Sir, Secondly I am the only male member of my family to look after
Family including my minor children.

Thirdly that Sir, I also suffering a high blood pressure patient.
Lastly, Sir there are most of the junior PRT teacher in this school.

Under this circumstances I humbly pray that Sir, kindty consider my transfer
matter from Borjhar to Upper Shillong and llow me to remain in same school as
a PRT (Senior) teacher for end of justice.

Thanking you,
Yours faithfully,
Sd/-

(Suresh Baruah)

\

)
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- (4
~i0 | ' Annexure-3 7

T{hc Principal

KIV. Borjhar,

¢

G':uwahati-l7

Sub : Bed rest on Medical Leave.

Most humbly and respectfully I beg to state that, I have been suffering from

Acute Respiratory Tract Infection & P.U.S. & Intestinal Helminthesis and advise me
to| take rest from18.8.99 to 1.9.99. Still then due to Regional Science Exhibition and

arranging ford for the participant I am compelled to allow the school only for the

bc%neﬁt for the school.
\ I hereby enclosed Medical certificate for your necessary action and obliged.
; Thanking you Sir, ;
‘ b
.. Yours faithfu]ly
| | Sd/-
. iresh Baruah) '

PR 4y

-; | | PRT. 18.8.
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Annexure-4

'MEDICAL CERTIFICATE

Il No. 403399 Date 18.8.99

Th1s is to certify that Mr, SURESH BARUAH, AG 48 YEARS, SON OF Late
P.R. Baruah, is suffering from Acute Respiratory Tract Infection, EPUS & Intestinal

Helmmthesm and is/was advised rest from 18.8. 99 to 1.9.99. He /she is mcdlcally fit to
|| resume from 2.9.99.

T . '-‘."F'

Sd/- Tlegible 18.8.99
. Signature

W
N
y
.
| N
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a
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4
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Annexure-5

No. 28034/2/97-Estt.(A)
Government of India
Ministry of Personnel, Public Grievances & Pensions
(Department of Personnel & Training)

New Delhi, the 12 June, 1997

OFFICE MEMRORANDUM

i Sub : Posting of husband and wife at the same Station.

The undersigned is directed to say that on the subject mentioned above,
| Government has issued detailed guidelines vide O.M. No. 28034/7/86-Estt.(A) dated
3.4.1986. The Fifth Central Pay Commission has now recommended that not only the
existing instructions regarding the need to post husband and wife at the same station
{need to be reiterated, it has also recommended that the scope of these instructions
should be widened to include the provision that where posts at the appropriate level
exist in the organization at the same station, the husband and wife may invariably be
posted together in order to enable them to lead a normal family life and look after

| the welfare of the children, especially till the children are 10 years of age.

12. The Government, after considering the matter, has decided to accept this
recommendation of the Fifth Central Pay Commission.\Accordingly, it is reiterated ‘that
I all Ministries/Departments should strictly adhere to the guidelines laid down in O.M.
iéNo. 28034/7/86-Estt.(A) dated 3.4.86 while deciding on the requests for posting of
‘ husband and wife at the same station and should ensure that such posting is invariably

\done, especially till their children are 10 years of age, if posts at the appropriate level

exist in the organization at the same station and if no administrative problems are

texpected to result as a consequence.

13. It is further clarified that even cases where only the wife is a government
servant, the concession elaborated in para 2 of this O.M. would be admissible to the

igovernment servant.

4. These instructions would be applicable only to posts within the same department
and would not apply on appointment under the Central Staffing Scheme.

Nt
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losed for ready reference and guidance.

Hindi version of the OM is enclosed.

Sd/- Nlegible

(Harinder Singh)

Joint Secretary to the Govt. of India

: Tel. No. 301 1276

All Ministries/Departments of the Government of India.
Department of Women & Child Development.

The National Commission for Women, 4, Deendayal Upadhyay Marg, ITO,
New Delhi. ’

A copy of this Department’s OM No. 28034/7/86-Estt.(A) dated 3.4.86 is
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KENDRIYA VIDYALAYZR SANGATHAN
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( £8TT. IV SECTICN )
8, .Institutional Area,

Shaheed Jeat Slngh Marg,

NEW DELHI - 110 016,

_.._...-..-..—--.——...—_._———.—...

he

7 flgees

- ,“) %
- ‘.{ua-.

-1 ‘1/2000-1\"5(1,. Iv)

T TRANSFER _ORDER

. The trars

DATED: 26=9-2000

fer of the foilowwng Primarv Tcachurq are ;-
~orderec on reguest: -

=~ .-81. Neme of PRT KV -where KV where
N el e mm e working: . posted . —
S 2 e 3 e 4
Mr./Mvs, /My LT -

01. ..- Lakshmi Naidu Bheemuni Patnam Ne¢.2 Port Blair
02. .. Sannala Indire No,3 Cochin Bheemuni -Patnam
03, .- Rupinder Preet No.4 Cochin Nn,3 Cochin

04, S.F. Saxena Khapraii ' No.4 Cochin

05. Shailendra Kumar Umroi Cantt. Khaptail
65, paul a.M. _ Ottapalem No.l Port Blair
07. Chltrg Devi R Warrier Manmad .Ottapalem

08. Mecna. ashok Thakur Jhaarakhand Manmad |

SECL .

09. P*nyraqqd Ram Ojhar AFS . Jhagrdkhand SECL
10. Sowayae Ganegh Missamari Ojhar AFS

1i. Jonn KG Lokra ’ Missamari

12, Deepd Deo. Rarman Chabua AFS Lokra

13, °Oph1a Nair Aravankadu No.l Port Blair
14. K. Madhu Mendovi- INS Aravakadu

i5. Huma Kousar No.1l Itarsi Mandovi 1INS

16, shonhana Mishra No.2 Itarsi No.l Itarsi

i7. Priyadarshini Dubcy Ne.l Itarsi No.2 Itarsil

18. Dr. Jayaprakash, Jiiswal No,2 ltarsi No.l Itarsi
19. 8K Shaima : ' Hoshangabad No.2 Itarsi

20. Krishna Shanmna Hopa Naghr® Hbshang::-.]')ad

21, A Swathy Rajeppan Lravankadu - Nc.2 pert Blair
Z2. Sarah Sheila anthony  Sulur , Aravankadu

ICIN ?Edgakshayani Coimbatore Sulur

- . _ CC‘)ntd.., P.2/~
v\ N |

: \ .‘ | &»\} i

\ D s
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25. BC Ushé
26. PT Balaji.
- 27. Ravi Mahadevan.
28. Jesmol Kaur
29, Sushma K.a.
38% sunita Gill
31. Xanan ¢
32, Vijay Laxmi Hebbal
33. Honamma 3K
34, Lucy Paul »
35. Leithika Santosh
36, Valsama.JbSeph

37. Manisha Chakravarty

3g, . Basu Matary
\p§9. Gcetanjall Das

— -~ -

‘Avadi AFS

No.1l Tambaram

AFS Avadi

Donimalai

e, 2 Berasepur

orbandar
Lalgarh Jattan 
No, 2 Pondicherry
IISc'BangalOre
CREF Yehlanka
Ernakulam

" No.4 Cochin v~ -

Jagi Road
Panbar;
Cantt,

Sh:llong

Umroi’

—— R

40, Sumathy Sudershni
Mristy

+1l. Ramesh Kumar Sudhea
.42. Vaze Ravindra

43. 8S Lakshmi :
44. K. Valsala Kumari

%5. Mrs. Gouri Singh
46. Shushma Guptha
47, Alpana Guptha
48, KV’}@tnamala

49, (K Sharda

50. Sujata Subhash
1. ¢heena Bose

52. Parul : ey

>3. Tripti Borgoham
- Jharm Crowdhry

188 Seal

Lo
o]
}_N
2

'CRPE Avadil

No. 2
DonimalaiNDMC

DLort Blalr.

Misgamari
No.3 ouvlaba

Karanja nNaD
Nc.3 asclaba
Karanja NaD

Mysore

Bellary
NOL3 Bikaner

Gandhidham Rly.

_Khang ara,

pUWCU

{08 Guwahati

=
a

Coimbatore
CLRI CO~ennai

~No.1 Tambaram

AFS Ayad;
AFS.Gjhar

AWFS-Samana.

NAD Karanja

AFS Avadi

No.2 pondiohcrry
IIS¢ Bangalorc
CRPF Yehlankc

wBrnakulam

No.e Cocnln
Jagi Road
Pahbari

Borjhar <;hd7 oca,di/
m-*__m~__,ﬂ d

CLRI Cncnnai

CRPT Avadi
Sambra AFS
Donimalai

Keltron Nagar
(Cannanore No, 2) -

No.3 Colaba
Karanja NAD
NCc.3 Colaba
Dhoerwad '
Mysore
Kalpaetta

No. 3 Bikaner

He.1 Mangalore

Khanapaxa,GuWahati
10C  Guwahati

Maligaon —

Contd..P.§L
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56, Neelima By rua
57. Sujata Unni Nair
58. Bharti Krighna Kamble
59. Sabina Sayced S Hakim

60.'PrCmilla Bhattaoharya
Nav Jyoti

Vishnu Dev UpaGhya
Rani g7

Santosh Kumar Yadav
Imrat.Bharti

Tripti Balaji
"Surekha p, Joge
Champa D, Bhatia-
Falini Mulmuldy
Satguna Nayak'
&njeana Srivaétava

68,

H

Ahrorag Falipo Das
Sujata-Krishnan.
Ranjana Gupta

Kamla Devi
Sushma‘Sharma

Suman Sarcl

Frave: n Kaur Dhillon
Madal: a vyag
Raj K shorg S. Singh
GF lMa. viya
cadav:

54, Yash pi1 Giri. \
B35. Naresh Kumar Kala

Elizabuth Haward

3. Kuswn

t

Neelam Kshatriya

Munna 1al Verma

330 Seema Gupta

. A"
Borjhar

Jedon St

I0C Guwahat:i Ky. 2.0 ¢

No.1 Hubli

Dines} Chandra Tiwarj

Sholapur

NAD Karanja
IAT Girinagar
Hissar Cantt,
Fassighat '
Bamﬁolim Camp
Amla ]
No.3 Itarsi

{

O Bhandara

No.2 AFS Deviali-

&FS, Ojhar

Raipur

Bacheli

ITI Rai Bareilly
Fonda

No,1 Mangalore

Happy Valley,
Shilicng

Laitkor Peak,

‘Shillong

No.1 ars Jodhpur

Dabla
Zakhma .
Nu.1l Colaba
No.2 Colaha
N3, Colaba
AF3S Amla
Al‘“‘-gé rh
Dharangdhara
Banswara
JI, N, De1lhi
Shi;long ,

New Tchri Tewn

Khaprail

Y ex -
Ak

No.2 Mangalore
No.1 Hubli
Sholapur
-N@D Karanjg
AT Girinagaf
Hissar Cantt,
Payannur
Ponda

Amla

No.3 Itarsd
OF Bhandars
No.2 aFs Devlal{

thar’AFS '

Raipur

Bacheli

Bambolin Camp ‘ o
No.1l Kasargod

Ahmadnugﬁr Nt

Happy Valley,

Shilleng : i
Laitkor Peak, :
Shilleng

mfsNoJlmmmur

Gangtok

Jutogh

N1 Colapg

No,2 Colaba
NJ.B'COlabn'
Kapurthala Cantt.
Aligarh_

Ranikhet
Banswara“

JNU .
Hew Delhi

R -

'Banbasa,

New TchrigTown

Cenid, , 10, A/
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5.
20,
07.
98.
99,

100.

101.
102.
163,

104,

105.
106.
107.
108.
109,

1lo0.

111

1

&

Ratna Bhgnja
Ranu Ghosh
SR Dasu Malavia
SuGhir Kumar Tiwari

Darshan Kumart

Pravech Kumar
Deepak Bhagnl
Kiran Shashi Paul
Mani Dcepa Dass
Jaya Dev

Lrijesh Kumar Kairi

SuZi > Roy.
Nibk i Rani Bargolai
Su.j& :a Deshmukhya.

Madl -ilata Dass

Bine Lama _
Uira Mukesh Joshi
Senvati Sikar War

Jayanti Paraswar

Purohit Hansa Magan Lal

@jit Kumar

Radha Krishna Dave

Shivangi Jain Bhckar

i, 4t e e

Um?oiiCahﬁt;
Jhala?é%ﬁéj:}
Tibri Cantt,
srinagar Nowl

N¢.2 Srinagar
BSr Dholchera -

Kheprail

Bagdogra
Kokrajhar .
Leh N
Dasoli
Lakhanpur
‘B&kthh&h
* Shika-pur
"ONGC Dholchera

GﬁCher,Panchgrém BSF Dholchecra

Kumbhigram,
AFS Dholchera

No,1 Agartala

Panisagar DSF.

Dinjan Nc.1
Cachcher
Panchgram

Gachcher
Fanchgram

Rokajan CCI

Szbarmati

ONGC Baroda

Rajkot
Dhafangdhara
AFS thar

Goandhinagar
CRPT :

Chandkhédar- 

ONGC

Kacher,Panchgram

~Kumbhigram,
Dholchera

Agartala No.1

Dumduma
Kumbhigram

Kumbhigram LES
Dimapur CRPF
ahmcdabad Cdntt.
Ealarmatl

ONGC Baroda
Rajkot
-Dharangdhara

Naliya AF3

Gandhinagar
CRRI

Contd..r.5/-
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1L, Lily Ydma Joha - liehsana VLG Canndicnioda

N \ . . T v:f‘,' i - -
il4, Arun Ximar Lakwa muq:uud_

- u ze . : } oy b 2 o’
ilE, Arpana Goquh Dln_)au N2 Lakvia

s 5 A

M ( Cne Hundred “57%080 Gages Only) .
’ _ . 1,
N [T ot
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”‘/’ ' g "11-’1._,/ e -
i : C)\,"/ -

(p.X. .
DEPUDY COMM¢SEIONLR(FINAHCE)
Loxr COMMILsEIOMI ‘

i o

Copy i - .
1 Th . Individual conceried, .

2. i Principal, o< kv where the teacher undav orders o€
trinsfer is currantly posted. The amployees conzerned
should be relieved from the Vidyalava immoedintely ot
in any case not later than 15 davs of icsue of {higs
order. In case ha/she'iS3 ralieved by +Fa ctipulated
daze, he/she shall be deemed to have been relioved of his/
ha: duties with effect from the abovae date and no pay and
Allowances shall Le drawn., It is the REXZONDL rassongi-
Biiity of the Principal to infora the Sungathun mmed Lately
reaarding J:olic.'v;i.ng,/,jo:l.ning ol the candilot., Ay Lapoa/
failure on the fArt of the Principal in this regard would
Qo viewed seriocusly, ‘

S Thao Frincipal, KV where the teacher ig uoling te join on
transfer for similar action, He is Tequested te intimate
the éate of jeining of the transferred emaleyvee in the

“Vidyalaya to this ocffice

#=  The kgst, Commissioner/AT0. 211 Ronicisl Cilices.

5= “he General Sccretaries cf fecognised service Assoriations
DY R
Gl VS, :

’

e NLELD. (HURLIML)

S 0.08LL, (DET;

e ALL l.‘_‘;/.C‘.'mm:f-"\'j.m.-(_.r;-:,/!\.f;ut. Comiidsuioners 4 &, Adina, Lo/
feecounts Of ficors: e Llucation Officers of VS ().,

T

RS S.a. e the Commissionear, Vs,

LO- Goard £ ile/ Noetica Doard,

_ (OR. @, PRAITHA R
: . EDUCZTION O#FIcoR
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Kendriya Vidyalaye Sangathan
é (Estt., IV 3ection)

@5\

(4]

18, Institutional Area,
shaheed Jeet 3ingh Merg,

New Delhi-11C 016.

0. F.2-1-1/2000-KVS(E.IV) Dated: 5.1.2001

USSR pe P

TRARSFER CANCHELLATICAK ORDE

the transfer of the following rrimary Teachers ordered vide
office order of atien nou. daoted 26.9.2080 is hereby czncelleds

1

S.ido. Name of PRTs " Prem KV To KV
1. 3h, Yash pal Giri Dharangdhar Alignrh
2. Ms. Mani Dipe Das Cachar,Panchgram BSF Dhclchera
3. Sujazta Deshmukhya Cachar,Panchgram Kumbhigram
4. Madhabilata Das Cﬁchzr,Panchgramv3§§/Kumbhigram
5. Gitunjali Das shillong 3Crjher
6. Ranu Ghosh Kokrajhar L¥8 Bagdogra
7. S.a.Kiran Sashipaul BSF Dhulchera CNGC Dhulchera
: (Sun2i RA.OEGC Srikonz)
8. Ms. « Bing Lama CCI Bukajan Dimapur CRPF

(£ight c~ses only)
This issues with the approval cf Commissioner, KVa3.

St -

(DR, E.Prabhek-r)
EBducation Officer

L

b e o
Copy tos-

1, © Individual cuncerned.

2. The Principal concerned.

3. The Assth. Commissioner, KVS, RO cuncerned,

4. Guard File.
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. / " \I.f” GuUgs
Union of India % Ois .+ .+ . © <« « « . Respondents.

Far the wpticanus) /0 /7 Y o%(m
//1/ﬂ .[’\/ . /C ARy ()’/\/
%/’ 9 7V dﬂ?”‘(,l,,,{./)/.? ‘
I
For the fespondents. 6\ / / ..\7& é&:
\.\ . . . .

L v
P . — NOTES UF Tlic WEFISTRK Q.A.IE.,.'.. ~~~~~~ 0RO ER __
i R
. “ ¢ ]
v//A‘)kl'\'/’l{/ /‘——"‘-'-/“ . A l ’ -
. 7 A 29.1.01 present : The Hon'‘'ble Mr Justice D.N.Chowdhury
© e p eI ) ) G vice-Chairman,

)fn

The Hon‘*ble Mr K.K.Sharma, Adminis-
trative Member.

o

Y

This is one of the issue pertaining to

-, S transfer and posting. By order dated 11.8.9¢
' the applicant Sri Su»resh‘ Baruah alongwith 17
‘others were transferred to respective places
as surplus staff. The applicant who was at
the relevant time at Bor jhar was accordingly
transferred'to-Upper~Shillong. The legltimacy
of the said order was assalled as arbitrary
and discriminatory in 0.2.264/99 of this Bench,
which 1is alsc a subject matter of this procee-
ding.

_ The respondents filed their written

statement . It is stated in the written state-
ment that as per the recommendation of the
rcademic Advisory Committee, the statf strengtl:
of the KVS have to be frozen/reduced. pursuant
to the decision it was decided to declare
Kendriya vidyalaya Borjhar as a 3 Sections
Vidyalaya on the basis of the students strengtl
physical facilities/éccommodation etc. AS per
. the Kendriya Vidyalaya rules teachers who haG{
f'L;‘longest stay at a particular Vidyalaya was
Adeclared surplus and had to be shifted to
nearby Vidyalaya against existing vacancy.
The apoliﬁant as a senior most PRT t=acher

was transferred to Upper Shillony, The order



29.1.01

of transter of the applicantuwas'kept in
abeyance bydthe order dated 24.8.99 passed
by this Tribunal in 0.A.270/99. During the
pendency of the proceeding of O.A. 270/99 J
the applicant stated by filing hhis fMisc .
petition. that one post of PRT Ain KV, Bor jhar
was. likely to be vacant since smt Gitanjali
Das who was earlier transferred from Shillong
to BorJhar vide order dated 26 9.2000 submi-
tted representation before the authority for
cancellation of her transfer order from
shillong to Bcrjhar.-The respondents in their
reply admitted the fact that Smt Gitanjali
Das, pRT.“KV;Aupper shillong had submitted

ca representation to ‘the authority praylng

for cancellation of ‘her transfer order but
the request of smt. Gitanjali Das wag yet to
be considered by the authority. Therefore.
the reSpondents stated that there was no
post clearly lying vacant at KV, Bor jhar

for cons;deration of the case of the appli-
cant. Thé.applicant however today produced
an Order No.F2-1-1/2000-KVS(E.IV) dated

5.1.2001 communicated by the Education Office:

Kendriya Vidyalaya Sangathan. New Delhi,
whereby the competent authcrity cancelled

the transfer order dated 26.9.2000 as regard°
[e&%mﬂjcants 1ncluding that of smt.Gitanjali
Das. A copy of which is produced before us

in support'of,the céntention about the
existence of’avclear yacancy at Bor jhar.

In the facts and circumstances of the
case ‘and considering all the aspects of the
matter we are of the view that ends of justic
will be met if a direction is 1ésued to the
.applicant to make an appropriate represen-
‘tation before the authority for consideratlrn
of his case by posting him at Bor jhar against

the vacancy that arose éor cancellatlon of

- transfer of Smt Gitanjalfﬂbas. The applicant

is'accordingly direéted to make a represen-
‘taticn before the competent authority within
two weeks from today and 1f such represen-
tation is filed, the respondents shall
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‘consider the same as per law against the
Vac':aqcy that arose due,to ‘the cancellation .

of the trahsfer of smt, Gitanjali Das

~and pass necessary orders thereon. While:

disposing the representation. the respon-
dents are directed to take ‘note of the

- attending circumstances 1nc1ud1ng the

~ existing norms and pass a reasoned order

rable,
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thereon as expediticusly ‘as possible prefe-
within a period of one month from the

date of receipt of the representation.
Ti1l the aforesald exercise is completed,
the order of this Tribunal dated 24.8.99

" passed in O.A. 270/99 shall remain operative.

The O«A.thus stands disposed,so also the
- ghe Mivc.PetltiOn shands dispecsed

of . Az Iimdizxzkxs ukxxm. There shall hovever,
be no order ‘as to costs.’
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- In compliance with the- ordor of the Hon'ble
CAT Gw/ahati Bench dated 29 01.2001 transfer of Mr. Suresh
Baruah,\FRT from Kendriya Vidyalaya, Bor jhar to KV, Upper
' Shillong'ordered vide this office. transfer order No.10-4/
99-KVS(GR)/, dated 11/8/‘1999 is hereby with—drawn.
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oo ' ( D. K. SAINT) 7 5]
; ASSISTANT COMMISSIONER L"’/

" Copy to s~ - . o
\A S'uresh\{aruah, PRT, Kendriya Vidyalaya, dor jhar ’
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2, The Principa),, ‘Kendriya Vidyalaya, Bor jhar.,

_ 3.:The Dealing -hand (Court case) KVS(GR) He is requested
- apprise Dr. Todi, KVS Counsel to inform the honible CAT,

o : , ASSISTANT COMMISSIUNER
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e’ conéerned teachor

n -.,%hﬁzﬂ offLoa, Thes
incumbent is eligible o, draw,TA’/DA as per Kvs rules,

In case teachers’ on 1eave/absent he/she should be -

reliove Ln ahsontla withh tnnediate effuct, On no accoung
hin/her raliaving nh'uld -1} delaynd. No pay end allov.au.
should be drawn -in reapect of ‘the transferred teacher

with effect from tha. date ho in rnlinvod/doemod to havne

bnun zuLanud. gﬁgﬁgﬁi , ; Ay

. The Principal KV. where teacher has been poatad on
a'transfer with the direction to “intimate the date of

. joining  in respect qéthe teacher ,concerned to Lhe
unde:a&gned xmmad&'calyv

-

A Rt ¥ ' T ‘u ..‘..
The~Deputy Commiaaioner(Admn‘)u.KV (qua.). New: Belhi
w&th refarence to hie: letter Na,. ,"1/2001/KVG(EQQQL93/
~*-Iv. dated 1»/04/2001 . .
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Sir/Madam,
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1€, Institutional itew, - . “ L
Ghahid Ceet Singh Marq, B
Giew Delhi : 110016,

'N,é.?.l—-:i/;é,_xvs(Estt-III) Fated: 31-3-199%
?'_The Assittut } mnmisaioncx, -
;. "wKendriya-vi yalaya Sangathan, _ . _
TALL .&e.gionul. - Of*‘ Lces. a , o

1an has since issuec ‘a few erders of me*ger/ g
ndriya Vidyalayas, . These orxders will- require'
~of‘teachers. This :process is.required to be
j;; d@ complete¢ by the concerned Assistant! Commissioners.
It has ‘beed” pecided that the surplus staff may be transferred
-vagainstiinearest.available vacancies within the region. Proposals
fondinten-iegional transferof surplus staff may be’ sentvto-this
r it 1s not: poasibleJto redeploy themg
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